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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH
RoA oNo 8199/200141 +

mo
0A No.2149/99 D .
New Delhi: this the 29  gay or MAY ,'2001
HONTBLE MRUSTRADTGE, UICE CHAIRMAN (A).
HON'BLE DRAZVEDAYALLI, MEMEER (1)
Karam Singh & 0rsiki, eessecReview Rpplicants:

Versus

4

UOT & Ops. Ceceveeraean. «+..Review Responden tsi

ORDER(BY CIRCULATION)

SeR.Adige;UC(A)s © o .
 Perused RA No199/2001 Filed on 27.1432001 seeking

reviey of A.th.e_Tribunal;s order dated 26:3.2001 in

DA No.2149/99]

Z"j In that OA applicants. impugned seniority list
dated 9317198 and had sought 2 direction to respondents

to prepare the seniority list in accordance with the

" Tribunal's judgnent in DA Nod473%/89 which had been

stated to have upheld by the Hon'ble Supreme Court in
SLP No.15106/91 ¢

3 After compl etion of pleadings the OA came up
for hearing on 26.3.2001% None 8ppeared for applicant
on that date even on second call¥d Shri A.K.Bharduaj

3ppeared for respondents and wyas heardd

44! The Bench in its oral order da ted 26'.13".52001 no ted
that the Tribunal's order in OA No'd? /89 was an order

relating to ths Gustom & Centrel Excise Dep ttj uhile

" the impugned seniority list dated 91,98 relateq to

the Telecom Deptts), uhich caccording to Shri Bharduaj hag

- been prepared by respondents in compliance of the

Hory"‘ble_ Supreme Court's judgment dated 8.7.97 in Cas
No.3207=3210 of 1995 I.K.Sukhija & Orsi Usd UDI & Opo,)
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54 As there was none on behalf of applicants o

dispute this avemments of responden _ts"',‘ the same yere

dccep ted and the OA was dismissed by order dated 26:3:2001.

65 Now in theRE, after attempting to explain
appl\ivcanté@: absence on_2_6’.“’3‘;?2001 when the OA came up for
hearingy it has been stated that respondents hawe wrongly
interpreted the Ho_n'ble' Supreme Court-'s judament in

I.K.Sukhija®s case ( supra)i

7;;3! uhether. respondents have wrongly in temp eted

the Hon"ble Supreme C.ourAt-"'s judgment in I’.f"k-.'Sukhija-"‘s ca se
(supra) or not,shile preparing the impugned seniority
List dated 91398 is not a valid ground for seeking
revieu of the Tribunal's order dated 2643.2001 within the
purvieu of Section 22(3) (f) A,T.Act read uith Order &

Rule ¥ CPCs
g RA rejectedd
A Aol
( ORJAZVEDAVALLI ) (S.R.ADIGE ) _ _ |
-MEMBER () ' VICE CHAIRMAN(a). <

'Y /ug/




